
OPEN (44kiT 

CB\irdAL A)WAlNISTitArIVE 'a I BUN AL , ALLAH BAI) B iN CH 

Iki-J-AHAEL911 

Allahabad : dated this 28th d ay of July, 27)00 

CIVIL la SC. c uv T EMP r APPLI L,'A 	N us  26 oF WOO 

IN 

0131 61NAL APPL1k.44.rl LN Nu, 137 5 	OF 1995 

Hon' ble Mr. Justice ritiK Trivedi, 

KUnji Lai soh of Late shri Pati singh, 

Hesidentof Village Naiha, Post office_ 

Paecnim Sarira, district.Allanabad. 

(Sri K. C. iri pathi • Ad voc ate) 

	 Applicant 

Versus 

1. The secretary, Hail Mantralaya, 

Bhaw an, New Jelhi. 

2. The Mandal nail Prabandhak, 

Shri Sukhbeer Singh, 

Northern Hallway, Allahabad. 

3, 	The jivi si on al personnel officer ,  

Sri KM Narayan, 

divisional liailviey Manager, 

office Northern Hallway, Allahabad. 

4. 	Sri SP Mehta, 

General Manager, Headquarters, 

Bar oda House, New llhi. 

. . . aespcndents 

u j 4, LO_ra_11, 

w, Hon' 	J usti ce 	 LC' 

vie have heard Sri KC Tripathi, counsel for the 



applicant, The grievance of the applicant is that the 

order of this Tribunal dated 4-9-1998 Passed in OA No, 
1375 of 1995 has not been complied with The direction 

contained in para 8 of the judgement reads as follow:- 

min the circumstances, as menticned above, the 

respondents are directed consider the case of the 

applicant for appointment on compassionate ground within 

a period of three months from the date of receipt of a 

cop/ of his order, No order as io costsn, 

2. 	It appears that the order of the Tribunal was 

challenged before the HcnIble High Court of Judicature at 

ealahabad in civil misc. writ petition no„4295 of 1999 in 

which an interim order was granted on 4-2-1999. The learned 

counsel has, however, submitted that the ex parte interim 

order has been vacated cn 14-9-1999. From the perusal 

of the application, however, it is not clear that the 

applicant has made any application before the concerned 

authority responsible for implementing the order of the 

Tribunal dated 4-9-1998, in absence of which it is 

difficult 	that any contempt has been committed. 

The application is accordingly rejected with the liberty 

to the applicant to approach the respondents and make 

applicationn requesting them to comply with the order 

of this Tribunal, 

Member 	 Cc Chai an 
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